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CEI.JTRAL All.1Il'1I~TnlUI VE !RIBUIJAL 
~PBAD BENQi, ALLAHABAD • 

OPEN CWRT 

All ahab..ad, thi s the 17th day of April 2002 • 

QUOrlU".i : HOf'J. f.lli . C. S. QiliOH'°" A.1.1. 

HON. t.lR. A. K. BHATilAGAH, J . 1.h_ 

O. A. I-lo . 394 of 2002. 

Sunil Kunar Gautani s/ o $ri tJar ayan Das Gautan i r/o 497/2, 

Khusipura, P. s. Na.-1abad, District Jhansi, at pr esent Head 

Cl erk DRl.1( P), Jhansi ••••• • • • • • Appl i cant . 

Counsel for appl icant : jri .:i. U. Khan. 

versus 

l . Union of I ndia through Gener al f,\anager, I·~orthern Railv~ay, 

Baroda House, i.iinistry of Raili.·1ay, Ne.v Delhi . 

2 . Senior D. P. O., Jhansi (Di scipl inary Authority) . 

3 . D. rl. r.1 ., Cent ral Railv1ay, J hansi. 

• • • • • 

Counsel for r espondents : Sri I<. P. ~ing h • 

.Q_ Il D E tt (ORAL) 

BY HO.N. I.111 . C •. s. GiAili& ~.:b. 

• •••• hespondents . 

1 

The case of the appl icant is that in a charge- sheet 

filed against h:im, he had sotght certain copies of docunents, 

\·1hich vJere not being furn i shed by the respondents. HO\'lever, 

counsel for respondents states that on several occasions, 

the applicant had been infonned to i ns pect the .record b ut he 

was not availing of the opportunities given to him t o i nspect 

the record . The r ight course at this stage v1ould have been 

to fil e a representation to the next higher author ity about 

the suppl y of the doc unents . The counsel for applicant states ' 

that the a pPl icant had made such a representation to the 

D~.1, v1ho is not taking any decision in the matter. I n 

such a case, the O. A. iS pre-mature. The interest of 

j ustice v1ill be served if the DH.t takes a decision on the 

representation of the appl i cant by a speaki ng order with i n 

a period of ii110 months from the date of receipt of a copy 
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of this order. \Ve dispose of this O • .u.. \'lith the direction 

to Res pondent No.3 to decide t he representation of the 

applicant Vlithin a period of t\·1 0 months from the date of 

filirYJ of a copy of this order. 

f\Sthan~/ 
17 .4.02 


